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13.3~93. Pr~sident~Bar, Association has intimatsa that 

the Bar Council and the Qar Association have 

decided not to at tend the Courts on 19th,Ma:rch,· 

93 as .a token strike~to protest against proposed 

.amendmei1t to the Bar Council iicto We have consi-

dered the request and we ?re of the view that 

the strike is not the real way of protest • 
. 

However, we are also of the view that ta decide 

the cases in the absence of the Advocates may 

not serve the c~use of Justice. In such ciicums-

tances we direct that the case be adjourned. on 
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